IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAGAD BEINCH
‘ AT HYDERABAD
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Between t -

N.Mallikarjuna Rao

«++ Applicant
And

l. The Asst. Commissioner,
Kendriya Vidyalaya Sangathan,
Regional Office, Hyderabad, Picket,
Secunderabad-9,

2., The Principal,
Kendriya Vidyalaya, Begumpet Airforce
Station, Hyderabad-11.

«++ Respondents

Counsel for the Applicant 3 Shrl P.Kishore Rao

Counsel 6r the Respondents Shri B.N.Sarma, Sr.CGCSC

CORAM:

THE HON'BLE JUSTICE SHRI D.H.NASIR : VICE~CHATIRMAN

(Order per Hon'ble Justice Shri D.H.Nasir, Vice=Chairman).

LA J 2.




Heard the learned counsasel for the applicent as well as

Sri B.N.Sarma, learned standing counsel for the Respondents.

2, It appears that @ notificetion was issued by the
Respondents for two vacancies in Group-D post to the local
Emgloymant Exchange during October, 1998 for recruitment b;
open category candidate in one post and the Schaeduled Caste
candidate in the second post. The epplicant was also
interviewed for the post in queation. According to the
applicant he cema out succassfully in the sslection held end
consequently he was called upon to submit the original certi-
ficata of qualifying examination and other relevant documents.
The raquired documents were accordingly submitted by the
applicant along with ona Mr.T.Krishna who was alao selectad
against the vacancy earmarked for Scheduled Caste candidats.
Howaver, eccording to tha learned counsal for the gpplicant
inaspite of complying with the reguiremancts of the respondents,
he has not still received eny appointment order from theo
Reapondents. Thereforé he has filed this 0.A. with a vieu to
obtaining a direction from this Tribunal addressed to

Qha respondents to appoint the applicant on suitable post.
The applicant made several representastions in this regard.
However, according to him, he has not received any raesponse

to ths represantation.
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3. The learnad Standing Counsel Sri B.N.Sarma statea that

a direction be givan by the Tribunal to the Respondents to

dispose of the representation within a definite time so that

the grievences of the applicant could be taken into conaidera-

tion by the respondants and o finsl decision could be taken,

4, Thia 0.A. 13 therefore disposed of with g diraction to

the Respondant No.2 to consider the applicent's case and

to pass speaking ordars after giving the applicant an opportunity
of hesaring. This process shall be completed by tha Respondent
No.2 within Pour weeks from the date of receipt of a copy of |

this order. 0.A. Disposed of accordimgly. No costs.
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